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%F"?" Election, do hereby solemnly affirm and stale on oath as under:-
[ srike out whichever is nod spplicable)
4 Ede, H
(1) 1 am a candidate set up hy —Iﬂﬁmﬂnt»-.é# né of the political party |/ am contesting 2. a
Independent candidate,
(1) Details of PAN and stutus of filing of Income tax return :
51 No. | Names [ Permanent The financial year for | Total income
Account Number | which the last | shown In Income
\}%\NI Income-iax return has | Tax Retum { in
o —-— been filed _|Rupees)
[ Self Y |
3. Dependent | \'\ = i
i Dependent 2 \
L8 D S
| ependent 3 \

Ty
()] The following case(s) is/ are pending against me in which cogpizance has been taken by the court:-

= D
Sl. | Offence Description \

=t

i{a) | The details of cases where the court has taken
eognizance, Sections of the Act and description
of the affence for which cognizance taken :

| (b} | Mame of the court, Case Mo, and Date of order
I taking cognizance -

{c} | Deetails of Appeal (5] / Application(s) for revision
{if any) filed against the above arder(s) *

ifa) | The details of cases, Sections of the |
I Act and description of the offence for |
| which convicted |
i
|
|

e e e

(b1 | Name of the Courtish Case Mo and T_
Date(s) of order(s) . |

- pempin en bl S e

AR e T S St S




%) | Pamshme Timpase : ' !
I i
| : . ) |

3¢ Thut | give becem below e details of s v ussets (movable and i imovahble ere ) of mysels
iy spouse and all dependents:

Ao Detaibs of movable assers ;

(Mg

I. Assels in joint name indicating the extent aof joint ownership will also have to be given

2. In case of deposivInvestment, (he details including Serial Number, Amount, Date of Deposit, the Scheme.
Neme of Bank/ Institulion s Branch are o be given

}. Walue of Bands/Share/Debentures ge per the current market value in Stock Exchange in FEapect o hiated
vompanies and as per books in case af noa- (isted cuompanies should be given,

4. Dependent’, here means u person, substantially dependent on the income of the candidate.

3. Details including simount is 1o be given separately in respect of each investment)

'S, I Description ! Selr

Spouse Dependent-1 | Dependent-2 | Dtpendent-.!‘_!
E Mo, | ] |

' |

ti} ~ "Cash in hand ! . t 1 N

_l_;n oo~ 1Gr+=i-'-‘mb h‘mi__ ML | IR

Uit} | Details of Deposits in Bark "

accoums  (FDRs, Term Deposits
and all other types of Deposits NIl NIL NG 1
including saving accounts), v FE, own )y A
Depesits with Financial
Institutions, Mon Banking |
Financial Companies and i
Cuooperative societies and the i |
!___.I amount in each such deposit :

1

| 1it1) | Details of investment in Baonds,

Debentures/shares and units in N Al V)L Nell | AL
companies/™Mutual Funds and |
others and the amount. {
tivl | Details of investment in WSS,

Postal Savings, Insurance Policies Trpiryaral o
| and investment in sny Financial A

| Instrument in Pos{ office ar LT

Insurance Company and the \
amount

| (¥) | Personal loans/advance given 1o h
| Any person or entity including
| firm, Company, Trust etc. and
other receivables from debtors

1 %mm. N . o _.__
T r Vehicles/Aircrafis/ xylo V—?'Fﬂ BR- @5 .7¢ u_{rﬂ}j L )'v'-vaf

Yachts/Ships (details of Make, N BR=zZ|P Lr“zjﬂ'ﬂ-l‘f-ifka
- |

Registration No. ete, Year of s T"—"‘"h"

Purchuse and amount) | 2 ha
(vii}| Jewelry, bullion and valuahle f..! a 3 & Fied P ~
| thing {give details of weight and niL ﬁiﬁu‘u | NI | N L
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7 Ay ather assets such . 5 value of
¢ Zlaimafinterest ]

; Caross Tutal value

8, (vetails of lmmovable assets:

(Mece: L

-,
No
i)

(& E Deseription

Properties in joint ownership indicating the cxient of joint ownership vili also have © be indical «d

2 . Each land or building or apartment should be mentioned separately in this foemat.)

L
1
L]

Self

Spouse

Dependent-

1 | Dependent-2 i ependent-3 i

Location]s} i
_Survey number(s) -

Y RAevey

| Area ( Total measurement in
acres) ..

L

Whether inherited property
{ Yes or GOT

| Date of purchase in case of self
acguired propepty & .

Cost of Land (in case of
purchase)at the time of
purchase

Any Investment on the land h-}'
way of development,
! construction ete.

Approximate Current market
wvalue

(i)

Location{s)
Survey number{s) -

-

Avrea (Total measurement in
sq. ft.)

5o Rl

Whether inherited property
{ Yes or NO

Nes

Date of purchase in case of self
acquired property

JwooooH

Cost of Land (in case of
purchase) at the time of
purchase

Any Investmenton the land by
way of development,
construction ete.

N I—

Tppmximm Currert marke
value d

NI

(ki)

Comme

| lincluding )]
| ~L.ocation]s)

“Survey numbers)

ai L

Built up Area (Total
measurement in sq, f.)




1 W wiher inheriied property

e N .
| Lo of purchase in case of senr
| a-"tired properts ]

| Cust of property (in case of
| o rehase) at the time of
p*"chase

Ay [nvestment on the
puiperty by way of i
| i development, construction et

| Adproximate Current market
vl ue

(iv) | Residential Buildings (including | -
I aparments, )
-Locatian(s)
l= Survey number(s)

e e A FSE) RN

sl 1)

|
i Acea (Total measurement in
|

Built up Area (Total
i Mmeasurement in sg. #.)

- 11 vl
_ﬂif_[ﬁ'iiﬂftr !

inherited property

E'dw'i;es or B

Drate of purchage in case of self

Cast of property (in case of
purchase} at the time of

I
i acquired property
|
[ purchase

" Any Investment on the land by
way of development,
- | construction etc,

Wit

i

Approximate Current market
vilue

NI

3

| (v) | Others (such as interest in

property) i

\

Total of Current Market

(i)
I Value of (i) to (v) above

1275 Loy

X

(6) 1give herein below the details of labilities/ dues to public financial institutions and government :
(Note: Please give separate details of name of Bank , institution, entity or individual and amount

each item)

| &
N,

[ Deseription Self

SWQ

Dependent-1

Dependent-2

Dependu:ﬂ

[ iy I Loan or dues to Bank/Finzncial
| Tnstituti .

Mame of Bank or FI

| Amount outstanding

i Mature of loan

<

N\

Loan or dues to any
individuals/ Entity other than
mientioned in (i) above,
Mame(s)

Amount outstanding

Mature of loan

N




— e

t .-Lljl' other lia bilify

- —

Eﬂld total of labilities
v oéiit [ |
[ues 10 dcpam'ncms dealing '
with government |
— acconimodation i
|

(i) | Gt

A PR SRR |

Dlues to departments dealing
with supply of water

Dues to departments dealing
with supply of electricity

Dues to departiments dealing
with supply of

Wﬂﬂﬁk %

Dues to departments dealing
with government transport
(mcluding airerafls and
lelicopters)

[acome Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

l Grand total of all Govi. dues

(7} Details of profession or occupat
a Self.... ot ek -\..‘\..-."Lp.
b. Spouse . Cae: el J&.—m.l.ﬂi

{8) My educational qualification is as under:

(Give details of highest Schoal / University educal
{MName of the School /Callege/ University and t

it Ll-""v—t-{;
(9. ABSTRACT OF THE DETAILS GWE-N

with full form of the certificate/ diploma/ degree course)

year in which the course was completed.}

jc:-hmu;,._ ol
m{umgw

1. | Mame of the candidare

Sh./ Srgtnesin.

2. | Full postal address

"%n%z_du_%ba
et B As

3. | Number and Name of the constituency and

%‘H
4 o
Fin -

o 216 kuvT®r , Bnhey
3. | Name of the Political party which set up the = /
candidate (otherwisc write-“intfEpendent”) .'j;w{‘q Dal Cy/’

{a) Mumber of cases in which conv
passed (other than those referred
: i

arder
o in Form 26)
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ciart (8] have taker copnizue

R
|

"~ T{a) Candidate

STPavar

| B Spouse:

| () Dependents . o
_ Details of Asscts and Liabilities in rupees

THF%: .r-i.-".slll:..n-'up LA TRRaN

: 1 ey
S i s s 4“& w Tan Retuen filed |
|

| Self &

Moveable

_| Asset (Total value)

Tmmovahle
Asset

Spouse | Dependent-1 | Dependent-il 1}¢pcrﬂtnt 1]
1

B —— — " o & = R

SEENITL NEP SRRSO

Purchase Price and
Development Cast of
Immovable Property
(Total Value)

(i)

Approximate Curent
Market Price of
Assei (Total Value)

Liabilities

(i} Government
dues (Towul)

{it) Loans from Bank,
Financial Institutions
athers (Total)

8. | Highest educational qualification:

(Give details of School / University education with full form of the certifica
course) (Name of the School /College/ University and the year in which the

iploma/ degree
was completed.)

VYERIFICATION

. the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct o the
best of my  knowledge and belief, no part of it is false and nothing material has been concealed there from. | further

declare that :

{a} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;
L1 Lomy spouse. or my dependents do not have any asset or linbility, other than those mentioned in ilems 5 and &

b

Verified at......

..................... this the.,
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Mote: 1A Iﬁdwlit snaald be filed Intest by 3.00 7 on the last dote of t'nﬁug rominatians,
= Alfidavit suould be sworn before an Uath Commissivner or Magistrate of the First Class or hefore o Notirs
Publiz,
2 Al eolumns should be filled up and o column ta be lef blank, 1F there is no information to Turmisl o respectof

any itvm, either "Nil™ or “Not agplicable”, as the case may be, should be mentioned
4 The affidavit should be either typed e writien legibly and nearl
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